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\ than of of 

human population. 
Yes, Sir. The Conference 

ly 
ture of dairy coo a i e in 
try. 

The recommendations of the 
Conference have not by 
the Government. 
Adoptlon of Water (PreveaUoD and 

Co�l of I'Ollutioll) Aet, 1974 by 
Gov ..... enta 

SHRI AHMED Will 
the Minister of WORKS AND 

AND AND REHABllJ­
TATION be p ea to state : 

ic o
ted Con­
trOl Pollution) 1974 and action 

remain­
ing 
Act ;  

ar- se 
amount 
Agencies and 

amount a n by e

towards water consumed by tl>..e 
specified n u t es in 

(P and 
Control of Pollution ) Cess Act, 1977 
with ' am and locations of such 

THE MINISTER WORKS AND 

HOUSIN G  AND SUPPLY AND RE­

HABILITATION ( SHRI SIKANDAR 

BAKHT ) : (a) The following a e gov­
ernments have so far adopted 
Wate ( Prevention and Control Pol­
lution ) 

I .  Andhra Pradesh 

2 .  Assam 

3 ·  Bihar 

4· Gujara't 
5 ·  Haryana 
6. Himachal Pradesh 
7 · Jammu and Ka�hmir 
8 .  Kamataka 
9.  Kerala 

1 0 .  Madhya Pradesh 

I I .  PupjalJ 
1 2 .  JU.jNthan 
I ll · Tripura 
I "  U ttw Pradesh 
1 5· West Bel l51al. 

is 
ly p rsu in the emai n state gov­
ernments to t . is 
stood that the necessary resolution for 

of Act by ove
of is  already before the State 

Legi slature. The o is also 
ctive consideration of the Goven.­

m ent of Maharashtra and T amil Nal!u. 

(b) No s i ance is given 
to the State e ments water 
pollution control. T e State Boards 

entirely financed the 
themse es

Ho ever, the Central Gove ment 
have far e ease the follo wing 
g ant for the 
Frevention and Con rol Water Fot­
lution car g 
control activities:r-

I .  Rs. 2' 1 5 lakh� 
2 .  · R,. 4 ' 40 lakhs 

3·  1 976-77 · Rs. 1 5 '  00 lakhs 

4· 1 977 -78 · R�. 20'  00 Iakh s 

Wa er (Prevention an d  Con­
trol of o ut o ) Cess Act,  1 9 77  has 

come into operation effec from 
1 st April, 1 978 .  So no cess has 

been collected. e State Governments 

and the water pollution con o bl)ards 
a re setting necessary m ac ine lor 
assessment and collection of ce&9. 

Regularisation of Ravi Nagar, Delhi 
SHRI KANWAR 

Minister of 
AND HOUSING AND SUPPLIES 
AND REHABILITATION be pleased 
to refer to the reply given to Uns­

Qu t n 4386 on 
m er, 
of Ravi Nagar, lh state :  

( a ) i t  is a 
the 




